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Notes of the Registry 
	 OrJers of the Tribunal 

------------- 
Heard Mr. B.S.Tripathy, Ld. Co.im3el appearing 

for the Applicant and Mr. O.!1.Ghosh, id. Counsel 

aopearing for the Railways; on whon, a copy of this 

O.A. had already been served. Materials placed on 

record are also perused. 

Claiming his seniority w.a.f. 1.1.96, the 

Applicant has filed this O.A. under Section 19 of 

the Administrative Tribunal' 3 Act. Judgement dated 

21.9.34 of this Bench of the Tribunal rendered in 

Q.A. No. 4O9/O1(K.uinarayan vs. U.3.I,, and others) 

to show that in similar circumatance3 seniority has 

been asked to be antedated w.e.f. 1.1.93. It is  

the case of the Applicant that he has also made a 

representation to the Raspondents/ai.thorities to 

give him the antedated seniority benefit as that 

of K.Minarayan(Supra). Hover, the Applicant has 

not placed a copy of the said representation whic 

is stated to have been filed on 10,12.34. 

Having heard the case for both the par Li: 

this O.A. under the aforesaid premises, is here 

disposed of with a direction to the Respondents 

consider the grievances of the Applicant as raisc 

in the present 3.A., and while doing so, th. 

Respondents should keep in mind the orer dated 

21.9.34 of this Tribunal rendered in 3.A. No.40 ' 

in the case of K.inarayan vs, tJ.3.I and other: 

The entire exercise in the matter should be don:; 

by the Respondents within a period of 12p 

the date of receipt of the cyrof this o. 

Send copies of this order to the Responden. 

alorinwith copies of this O.A. and free copies of / 
1_ / 
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this order be handed over to the 

appearing for h3th the parties. 
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